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. ?) : Commercial Complex(BDA)
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.o Bangalore « 560 038
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’ \ Dated 3
. 21 APR 1985
~ APPLICATION NO (%) 389 /89(8),
W.Pe NO (S) /
A"' 1icant (¥ Respondent (s)
Shri Joseph Abraham ~ V/s The Secretary, Railuay imployees
To . - Co-~operative Society Ltd., Southern

B Railvay, Madras & anr

1. Shri. Joseph Abraham
Quarters No, 958/8, Gadag Road
Vidyaranyanagar
Hubli - 580 020"

20 Shri G.A. Nadgil‘
Advocate -
MNo. 1 .(2), 12th Cross
Swinming Pool Extension
Malleswaram

Bangalore - 560 003

1

/Subject 1 SENDING COPIES OF ORDER PASSED BY THE BENGH

Please find enclesed herswith a copy of DRDER/SWM*M"
passed by tbis Tribunal in the above said application(¥) on 17-4-89
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH, BANGALORE.

DATED THIS THE SEVENTEENTH DAY OF APRIL 1989,

Presants Hobtble Shri Justice K.S.PUTTASWAMY e VICE CHAIRMAN

Hon'bls Shri L .H.A.REGO ee MEMBER(A)

APPL ICAT 10N NO.389Z89‘F}

Joseph Abreham,

Signal Inspector (Gr.II Retd)

South Central Railway, Hubli.

r/o Qrs No.958/8 Gadag Reed,

vidyaranyanagar, Hubli 580020 ee Applicent.

(Shri G.A.Nadgir .. Advocate)
VSe
1. Reilway Employees Co=opsrative
Society Ltd. by it Secretary,

park Town, Southarn Railway,
madras 600 003.

2. The Divisional Personnsl Officer,
South Central Railway,
Hubli.

es Re@spondants,.

This application has coms up today before this

Tribunal for Orders. Hontble Vice .Chairman made the followings

OROER

In this application made under Section 19 of the
Administrative Tribunals Act of 1985(Act), the applicant has
sought for a direction £o Respondant No.1 to make payment of
the various amounte detailed in para.7 of his applicetiAn.

2. On an examination of the applicatien, the Registrar

had stated that this application does not fall within the

meaning eof the term ™ service matters® occuring in Section 3 (r)
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of the Act end therefore, this Tribunel has no jurisdiction
to entertein the application. But Shri G.A.Nadgir learned
counssl for the applicant strenuously contends that the
objections raised by the Registrar was errangous and this
Tribunal has jurisdiction to adjud;oate the matfer on which
conclusion, we should admit this appiication and decide the
application on merits.

3. At madras there is a Co-operative Society
called Rajilwsy Eﬁplhyeés Co-operative ‘Society (Socisty)
gvidently registered and Punﬁtioning eithaer under the State
Co—opgrative lsw or the Central Co-operative lau. The
applicant who is 8 member of that Society claims certain
amounts as due to @im and those amounts which had not been
paid to him in spite of numerous demands should be recovered
through the agency of this Tribunai.

4, : The Divisional Perscnal Officer, South
Central Railuay, Hubli is impleadsd as fespondent Wo.2.

But no relief is sdught against him, F:om thie it follouws
that the presenéé of Respondsnt na.2 does not really alter
the situation.

S whatever é; the mefits of the case on
uhich we axpress no opinibn it ie clesr that the applicant
~is claiming relief against the Soceity and not against the
Union of India or any of its functionaries. A society
registered under the State Cé—ﬁperativa law or the Centrel .

Co-operetive law, is 3 distinct legal entity and does not

by any.stretch of imagination become & part of the Union of

India. From this it follows that the objsctions raised by the

Registrar ere correct. On the o;her.hénd this application

ee3/=



-3

filed before this Tribunal on a total misunderstanding
of_lsw. is liebls to be rejected for wsnt of jurisdiction.

6. On the view we have taken we have not examined
the merits of the cass,

7. ' In the light of our above diescussion we hold
that thie application is'not maintaineble under the Act and
liable to be rejected. UWe, therefore, reject thie application

as not maintainable.
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